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Shesh Nath Singh
Principal District & Sessions Judge,
Pakur,

The Registrar General,

(>
U5 oo

Lton'ble Fligh Court of Jharkhand,
Ranchi,

Datainformation of Cemmercial

the

Ordinanee, 2018,

Conpneretl

Pakur, Dated, the 7

b

[
day of January, 2025,

Courts for inplementation of the provisions of

Conrts, Compercrd! Division ond Cornnmercial Appellute Division
of High Cowits Act, 20005, as amended by the Connrercial Courts, Commercial
Divisien cond Connmerciad Appellaie Bivision of the High Conrts (Amcadinent)

With velevence (o the Hor'ble High Court’s Letter No, 260/R&S dated

FO08B.2022 1 am funishing the daca relating 1o cases instituted, disposed ol pending in

the Cemmercial Courts, Commurcial Appellant Court, Commercial Division and Commercial

Appellant Division, for the month of December, 2024 as per prescribed f{ormal, as

mentioned herewith betow, for the Judgeship of Pakur,

S Na.

.
!

’

Nunre ol the Coenrt

()),
Civib Indpe (5031
Drisg & kel 50040
A pypeHam Cownt)

Mo, of
pendisyr {an the

iy ol menth

Calxey

of Devembuer
2

il

il

Jhavkband, Ranchi,

Nao.
sasdbtuied (during
the month s por

LG

SCHEDLULE
Formi {oe Statisticasd data
LA Rube 3)

cofsnn 3)

Nil
Nil

th

Totiab caves peadi

ng [ MNo,o ol tases

Latney
in e conet (on e Ddisposed ttleen
last day of  thej(during the [ 1ases
manth i er | aenth as per

colume 4)

&
Principa? Distrie

L ot

. . (t;} R —
N

Average o (H iy

tevidde the

2

Y(m“-lsy thiflly,

é‘{' Sessions Judype,
ki

;
Seibpitedd

(‘m.uE"{‘i.’mm{w Pabe

This is {or kind information and neediud 1o the Flonble High Couwrt of




